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IN THE central AOril NT STR ATIU E XSIBUNAL
.  principal bench
'  NEU DELHI.

O.A. No.110/95

Nevj Oelhi this tha Bth day of Ssptambar, 1997

Hon'bla Smt.Lakshmi Suaminathan.flembar (3)

1. Council of SGiantific i, 15''';!=',''
RasaarchC A Society regisSared unoer
tha Sociaties Registration Act ;
hawing its office at Rafi riarg,
N eu O alhi, -

2. National PhysicalbtnrUa"S^firs^'atS;.'K!'s^rishnan .acg,
Neu Delhi.

... Applic ants
(BY Advocate Sh.S.D, Adel )

\l s,

1. Shri Kanuar Pal
R/O Qr.No.39, N. P.L.Colony,Neu Railndar.Nagar, NeuOalhi.

(None for the respondent )

n R p. E R (ORAL)

(Hon*bl8 Smt.Lakshmi Soaminathan, Member (O)

Notice uas sent onl0.6.97 together yith copy
to the rssponosnt

of the order dated 4.5.9?/ Again notice has been
to respondent

issued/in pursuance of the orders dated I6;'7.g7 and
1,8,97. These have been returned and ajrs: pia^sd.

^  in part'C file. It has been pointed out that the
postman has noted in Hindi that he has tried to serve

yh??ices again and again on different dotes on the
respondent,Shri Kanuar Pal.but ha has not^been able to

do so as he is not found there. Learned counsel for
the applicants submits, that the respondent has E
triad to avoid the servica of (C^the notices as . . .
evident from the att|OTgts made.Py' the Department of

-Post for sarvica of/Tribunalsnotic os. He has also
draun attention to the Tribunal's order dated 20.5.96

in uhich it has been stated by Shri P.L.Mimroth gho
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had earlier filed his yakalatnatna that he had-no

instructions frotn his client, hence Shri MiiTiroth
r rom

had sought permission to uithdrau/the case. Thereafter

none has been appaaring on behalT of the respondent.

None has appeared ev/en today, though I haue waited

till 12.30Pfl.

9  In the aboue circumstances of the case, it
!and be heard.

appears that the respondent has chosen not to appear/

It is also relev ant to note that the' respond ent has

not filed any reply after the OA uas filed on 11,1,1995#

In the circumstances, the order is passed after

perusing the records and hearing the learned counsel for

the appli'^ants,

3. The short issue in this case is that the

applicants have canc ailed-the allotment of quarter

No, 39,. type-B, N.P.L. Colony,New Rajinder Nagar, Nsu

Delhi which was earlier allotted to the respondent.

vide order dated 14.7,92. The Cancellation order has
on the ground

bean passed/that the respondent has unauthorisedly

sub-let the quarter. In the order dated 14,7,92,

they had also intimated the respondent that he is

liable to pay penal licenca fee @ Rs 1500/-Pn for

occupying the -quarter', beyond the period of notice

i.e.10.7,92. Shri Adel,learned counsel reliss on the

judgments of this Tribunal in similar cases(3aa (i)

C3IR Vs. R.B.Lai (OA 2415/89 ) decided on 23.7,92; .
y

(ii) C3IR \/s. Sat Pal (OA 111/95) decided on 1.8.95 ;

(iii) OSIR Ws. K.L.flaQQ (OA 353/94) decided on 4.1.96 ;

CSIR Vs.Bhura Ra^ (-RevisionMo. 295/95 in OA No.

109/95) decided on 28.5,96, He also submits that the

Special Leave Petition filed by the respondent in
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OA 2415/89 on the ground that the Tribunal had no juris

diction in tha mattar has sine a baen dismissed. Learned

counsel submits that the applicant continues in occupation
of

/quarter No.39,Type-B, N.P.L, Colony, Neu Rajinder Nagar

in spite of the cancellation order dated 14,7,92, In the

circumstances, the applicants have prayed that the

respondent be directed to vacate the staff quarter No,

39, type-B, N.P.L,Colony,Neu Bajinder Nagar and to pay

arrears of penal licence fee @ Rs 1500/—P,fl, u,e»f, 14,7,92

aionguith interest @ 12/-per annum on the outstanding
\

amounts.

4^ In the above facts and circumstances of tha case,

this O.A. is disposed of uith a direction that the

respondent shall vaCate the quarter No,39, Type—B, N.P.L,

Colony uithin one month i,e. on or before 10,10,97, For

toe period unauthorised retention of the quarter from the

date of C^3 c anc ell ation of the allotment i.e, from 14,7,92

of u^ation
till data/the respondent is liable to pay penal licence

fee @ 1500/-P.f1, to the applicants as fixed by them under

the relauant rules. The claim fpr interest is rejected,

5, O.A. alloued as above. No order as to costs.

(Smt,Lakdnmi Suaminathan )
nember (3)
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